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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART-I
(BRIEF SUMMARY OF PROCEEDINGS)
Friday, 28" September, 2001/Ashwin 06, 1923(Saka)

QUESTION HOUR: Starred Questions 82 to 86 were raised and replied.
Replies to Starred Questions (81 and 87 to 100) and Unstarred Questions
244 t0 292 were laid on the Table.

Shri Bheeshm Sharma attempted to raise the matter regarding the
alleged detention of Shri Rahul Gandhi in the Boston Airport, USA. On
not responding to the Chair’s request to resume his seat he was ordered to
withdraw from the House.

The Opposition Members sought to know the fate of the Calling
Attention notice given by Shri Nand Kishore Garg regarding alleged
irregularities in the the Delhi Consumer Cooperative Whole Sale Store.
The Chair stated that the notice has already been sent to the Minister of
Food and Supplies for his comments and on receipt of comments, he
would consider listing it for Monday, the 1** October, 2001.

Not satisfied with the reply Shri Harsharan Singh Balli persisted with
the demand to adjourn the other business of the House and take up the
calling attention motion at once.The Chair however, refused saying that it
being Private Member’s Day, the Member’s whose Bills and Resolutions
were listed would be deprived of their rights. On not responding to the
Chair’s request to resume his seat, he was ordered to withdraw from the
House. :

The following Members thereafter resorted to slogan shouting and were
therefore, ordered to withdraw for the day:

Dr. Jagdish Mukhi

Shri Nand Kishore Garg
Shri Ram Bhaj

Shri Jai Bhagwan Aggarwal
Shri Puran Chand Yogi
Shri Mohan Singh Bisht
Shri Brahm Singh Tanwar
Shri Sushil Chaudhry

. Shri Avinash Sahni

10. Dr. Harsh Vardhan

11. Shri Naresh Gaur

12. Shri Ravinder Nath Bansal

VRNV LN~

The House was adjourned for 15 minutes
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D
The House reassembled.

Shri Sahab Singh Chauhan protested against the Chair’s decision. On not (
responding to the Chair’s request to resume his seat he was also ordered to
withdraw for the day.

Special Mention (Under Rule 287):

The following Members made special mentions:
1. “Shri Veer Singh

2. <Shri Jile Singh Chauhan

3x- Shri Surender Kumar

4.~ Shri Mala Ram Gangwal

5.7 Shri Ramesh Kumar

6.~ Shri Naseeb Singh

7 Shri Radhey Shyam Khanna

8. =Shri Shadi Ram

9. ~Smt. Darshana Ram Kumar -

 10-Shri Shoaib Igbal

House adjourned for tea break

House reassembled after tea break

The Minister of Food and Supplies made a statement regarding the Delhi
Consumers Co-operative Wholesale Store. '

PRIVATE MEMBERS BUSINESS

Consideration and Passing of Bill:

1. Shri Mukesh Sharma moved with the leave of the House that, “The
Women Reservation Bill, 2001(Bill No.21 of 2001) be taken into
consideration.

Shri Shoaib Igbal participated in the discussion.

The Minister of Social Welfare replied and suggested that the Bill be
referred to the Select Committee.

The Motion was put to vote and the Bill stood referred to the Select

Committee.

2. Smt. Anjali Rai moved with the leave of the House that the Criminal
Procedure Code (Amendment) Bill,2001 (Bill No.22 of 2001) be taken
into consideration.

The Chief Minister replied and requested the Member to withdraw the

Bill. :

With the leave of the House the Member withdrew the Bill.
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Introduction of Bill: _ :

1. Shri Arvinder Singh Lovely, with the leave of the House, introduced
“The Delhi Sikh Gurudwara (Amendment) Bill, 2001 (Bill No.04 of
2001).”

2. Shri Mukesh Sharma, with the leave of the House introduced “The
Senior Citizen Honour Bill, 2001 (Bill No.05).”

Shri Arvinder Singh Lovely, with the leave of the House, mtroduced “The

Declaration of Assets by Government Servants Bill, 2001 (Bill No.17 of

2001).”

Private Members Resolution:

1. Shri Arvinder Singh Lovely moved the following Resolution:
“This House strongly condemns the attempt made to saffronise the
education system in the country and resolves to support the
implementation of secular education policy based on the provisions of our
Constitution.”

The following Members participated:

1. Dr. (Smt) Kiran Walia

2. Smt. Kiran Chaudhry

3. Shri Mukesh Sharma

4. Shri Tarvinder Singh Marwah
5. Shri Naseeb Singh

6.

Shr1 Ramakant Goswami

The Minister of Education replied.

Shri Arvinder Singh Lovely moved the following amendment:
“For the words ‘to saffronise the education system’ the words “ distort
the history of” may be substituted.

The amendment was put to vote and adopted

Shri Arvinder Singh Lovely moved the amended resolution which was
voted and adopted.

Shri Mukesh Sharma moved the following amendment:

In the Resolution of Shri Arvinder Singh Lovely, the following may be
added “This House also recommends that at Page 328 of 11" Class
NCERT curriculum Book ‘Madhyakalin Bharat’ under the heading
‘Sikh’, appropriate, amendment may be made and objectionable
portions about Shri Guru Teg Bahadur Ji be removed.

This House also recommends that books authored by individual writers
containing objectionable comments about varidus religions including
book titled © Ancient India’ be proscribed forthwith.”
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The Amendment was put to vote and adopted. - :
The Chair thereafter put the following Resolution as amended to the
vote of the House:

“This House strongly condemns the attempt made to distort the history
of the country and resolves to support the implementation of secular
education policy based on the provisions of our Constitution.

This House also recommends that at Page 328 of 11" Class NCERT
curriculum Book ‘Madhyakalin Bharat’ under the heading ‘Sikh’,
appropriate amendment may be made and objectionable portions about
Shri Guru Teg Bahadur Ji be removed.

This House also recommends that books authored by individual writers

containing objectionable comments about various religions including
book titled * Ancient India’ be proscribed forthwith.”

Shri Jile Singh Chauhan moved the following Resolution:

“This House resolves that as an when the Government allots alternative
plots to the poor people residing in Jhuggi Jhonpris, it should be ensured
that basic facilities and civic amenities such as drinking water, roads,
hospitals, toilets and drainage system are made available to them in

advance.”
6.32  The House adjourned for the day.
Delhi SK SHARMA
28" September,2001 SECRETARY
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